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 This application seeks condonation of delay in filing of appeal 

no. ST/85046/2019 against order-in-original no. MUM / CGST-MW / 
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COMMR/12-13/SP/2018-19 dated 31st July 2018 of Commissioner of 

CGST, Mumbai West.  

2. None is present for the applicant. From the records, as  pointed 

out by Learned Authorised Representative, it is seen that there was 

no representative on the last two occasions. Though, at the hearing 

of 3rd May 2019, it is recorded that adjournment had been sought. 

3. It would appear that the applicant is not serious in pursuing 

the application for condonation of delay. Accordingly, the application 

is rejected.  Appeal also stands dismissed. 

 

(Dictated & pronounced in open Court) 
 
 

 (CJ Mathew)  
Member (Technical) 

 

 
 
 

 (Ajay Sharma)  
Member (Judicial) 
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